
open court. 

CEl\T'"i'RAL AD:1INISTRATIVE TRIBTJJ.JAL., ALLAHABAD BEtCH., 

.Z\.L LAHAB .AD • 
• • • 

original Application l\JO. 428 of 2003. 

this the 13th day of Hay 12003. 

HOI\J' BLE .MAJ. GEN K. K. SRIVASTAVA., t-'IEMBER (A) 
HON'BLE MRS. MEERA CHHIBBER., ME_l!BER{J) 

1. Aditya Narain Dixit, · s/o Sri Mad'i.av Prakash Dixit·., 

R/o village Ganj., Moradabad., Tehsil safipur., District 

unnao. 

2,. Shailesh Kumar Awasthi., s/o late Sri Virendra Nath 

Awasthi., :BPM Rar., Ghatam!)Ur., Kanpur·. 

'.~ 

APP+ic;:ints. 

By A vocate: Sri K.K. Tripathi. 

- Versus. 

1. union of India through Secretary,, r1inistry of communicat­ 

ion,, Department of Posts., NIBW Delhi. 

2. CpMG., TJ.P. Circle., LUCJ<.now. 
. . 

3. P1G., Kanpur Region., K ~ur. 

4. Chief postmaster., Kanpur Head post Office., Kanpur. 

Respondents. 

By Advocate: Sri G.R.Gupta. 

- • 0 R D E R ( OR.,2l.L ) 

MRS. MEERA CH~EBBER., YIEMBER(J) 

By this o. p,, • ., two applicants have sought the following - 
relief(s): 

n{a) -~ direction may be given to the resl)ondents to 
issue appointment letter in favour of th~ applicants for 
the post of regular postman at Head Office., Kanpur in 
pursuance of the Examination held for the same oost on 
20.8~1.998 · and applicants declared qualified and ... the 
respondents published list of surplus qualified candidatE 
-s on 30.8.1999~ 

'{b) A d~rection may be given to the respondents for not 
holding the Examination of regular postma_n on 20.4.2003 
till the vacancies are filled-up by the qualified 
candidates as t,he ban has already been lifted. 
(c) 

{d) 
------­ • 
-------. It 
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2. The grievances of the applicants in this case is that 

the respondents had issued a notification for holding · the 

examination £or r ecr uf tment; to the post of postman. Both 

the applicants had appeared in the said examination held 

on 20.8.1998 and t.he result thereof was al so declared on 

30.8.99 :(page 20) wherein botn the applicants• name figured 

at s l , no. 2 & 3 bearing Roll no. 406 and 247. However6 

they were not given appointment as in t..he meantime the ban 

_hatJ. been imposed~Being aggrieved6 applicants filed o.A. no. 

1053/2000, 1051/2000 and 907 of 2001 which was decided vide 

judgment dated 1.5.2001 and the Tribunal had observed 

as follows while disposing of the said o. A~ 

'Bowever6 a$ the respondents have not qiven appointment 
to the applicants against the vacancies in Kanpur 
Head office on the ground of ban of the Department as 
well as Ministry of Finance, the question of appointment 
of the applicants may be considered as per rules for 
appointment6 when such ban is lifted. The applications 
stand disposed of with the above direction wi t..h no costs. 11 

3 •. The gi'..,ievance of the applicants is b~at now the respondent 
t-, -· !. ! ~ 

have issur~d a circular letter dated 4.3.2003 for again 

bolcUng examination for the post of postman (page 41), but 

the applicants• case has not been considered in spite of 

the directions given by this Tribunal in their earlier o.As. 

Being aggrreved. they even gave representations on 1.4.2003 

and 27.4.2002 (page 44 and Annexure A-8) wherein the applicant~ 

have stated that t~e very fact that these posts have again 

. been advertisea·· for being filled-up)~ SE' .t.t shows 
. ~~ 

that the ban has been lifted9 Therefore. holding any 

other examination. the respondents should first consider 

their candidature as already directed by this Tribunal. It 

is submitted by both the applicants that the respondents 

have till date not decided their represent2tions and even 

the said examination which was schedL1led to be held on 

20.4.2003 could .not be held and is already postponed. The 

next date has not yet been fixed. The counsel for the 

applicants, therefore6 submitted tilat they are entitled to be~ 

given the relief as claimed by them in the O.A. 

~ 
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4. we have heard k:oth the counsel and perused the pleadings 

as well. 

5. perusal of the earlier judgment shows that the direction 

was already given to the cespondents to consider the case 

of the applicants for appointment when such ban is lifted. 

'Therefore, we feel that the ends of justice would be better 
l 011., Ii.- 

served if without commenting the merits of the case., this 
"' 

o. A. is disposed off at admission stage i tseJ.f by giving 

a direction to the respondents to consider the representation: 

given by the applicants and pass a reasoned and speaking 

order thereon keeping in view the directions already given 

by this Tribunal in the earlier O.AsJwithin a period of 

two months from the date of receipt of copy of this order 

under intimation to the applicants. Till such time, no 

furth.er examination should be held by the respondents as 

number of vacancies have not been mentioned in the notificat­ 

ion at page 41. If the applicants are still aggrieved by 

the order passed by the respondents., it will be open for 

them to file a fresh O.A., if so advised. NO costs. 

MEr-'18 ER ( J) IV!EMB ER ~ l>. ) 
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